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Article 257

(Amendment No. 2929 was not moved)

The Honourable Dr. B. R. Ambedkar : Sir, I move:

“That the words ‘by law’ be added at the end of article 257.”

It is a little inadvertent omission.

Mr. President : There are two other amendments which do not arise after the
amendment of Dr. Ambedkar.

The question is :

“That the words ‘by law’ be added at the end of article 257.”

The amendment was adopted.

Mr. President : The question is:

“That article 257, as amended, stand part of the Constitution.”

The motion was adopted.

Article 257 as amended, was added to the Constitution.

————

New Article 258-A

Mr. President : We will leave out 258 for the present and we shall take up article
259. There is one new article 258-A of which notice has been given by Shri Himatsingka,
Patil and Barman. Is it to be moved?

Shri Prabhu Dayal Himatsingka : No, Sir.

(Amendment Nos. 2938 and 2939 were not moved.)

————

Article 259

(Amendment No. 2940 was not moved.)

The Honourable Dr. B. R. Ambedkar : Sir, I move:

“That in clause (1) of article 259, for the word ‘Auditor-General’ the words ‘Comptroller and Auditor-
General’, be substituted.”

This is done in order to bring the same nomenclature in article 259 which has been
given to this office in the previous article this Assembly has passed.

Mr. President : The question is:

“That in clause (1) of article 259, for the word ‘Auditor-General’ the words
‘Comptroller and Auditor-General’ be substituted.” The amendment was adopted.

Mr. President : The question is :

“That article 259, as amended, stand part of the Constitution.”

The motion was adopted:

Article 259, as amended, was added to the Constitution,


